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CfflTRAL ADMINISTRATIVE TRIBUNAL
principal Bench

0.A,No. 22 04/94
\
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New Delhi, dated the 7th t. 1995

HON'BLE MR, S.R. ADICE, MEMBER (A)

HON'BLE OR# A. UEOAVALLI, MEMBER (3)

Shri 3anil Ahmed Qurashi,
s/o late Shri Abdul yahid,
2. shri Ikrarauddin,

s/o Shri Kabool Khan

3. Shri c.L, Qautam,
s/o rate Sh ri phool Chan d,

4. Shri Trilok Chand,
s/o late shri Bal Mukund,

5. shri O.P . Tyagi,
s/o Shri sadi Ram,

6. Shri Harpai singh Qhakka,
s/o Shri Atar Singh,

7# 909t« Urmila sachdeya,
o/o shri Hira Rand Girdhar,

8, Shri Surash Chand,
s/o Shri Banarsi oaa,

9, ^ri aagjaet Singh,
s/o Shri OPulat Singh

10. shri s.N, Sharma
s/o Shri O^anki Rare Sharma

11. Se t. sarvanti OevdL,
d/o lata Shri Khemchand.

AH the above applicants working ag
Lower Division Clerk at Ordnance factory,
Murad fPgar, Ghaziabad. APPLICANTS

(ay Afdiwacsate: Shri ajraant Bhardwaj)

VERSUS

1. Union of India through the Secretary,
Oefehce Production, Ministry
of Oefsnca, South Block,
New Oslhi.

2, The diairman.
Ordnance factory Board,

6, Auckland Road,
Calcutta.,
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3, The General manager,
OrdPiancs Factory, Muradiagar*
Ghaziat>acH2Ql206,

4, Shri Krishan Vir Sin§h,

5, Shrl T?avdndra Kumar,

6, Shri S.P. Singh,

7, Shri m prakash pal

8, Shri Fproji

9, Shri Raj Sir Singh

Reap. 4 to 9 are direct recruits working
asLOC^tO rdnan08 Factory,
Pluracfiagar, Ghaziabad# ••• RFSPONOEMS

(By Rd^catej Shri y*5*R* ICcishna)

OROER (OHftLj

BY HQW'SLE WR. S.R* APIREf W^BER

Both the counsel have bean heard and Kt

perused the materials on record^in eluding the
contents of m 210S/95 pressed by the Respondents

together its annexures#

2«' yefdispose of this 0»A with a direction

^ tp tile Respondents tiat in the ewsnt that the
-/ 4thfhl P'hd itIf

appli^nts file a^representatlon in a represen
tative capacity^ to the Raspondents^within two
weeks from the date of receipt of a copy of this

judgnen t |̂Re^ondents will dispose of that
representation in accordance with the rules and

instructions on the subject, by means of a

detailed, speaking and reasoned order within two

months from the date of receipt of such

representation being filed.
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3» If 3fter disposal of that represeftt^tion,

any grievance still survives it will be open to

the applicants to agitate the s^e through

appstopriate original proceedings in accordance

uith lay, 4f such an o.A. is filed, it uill not

preclude the ^spondan ts f rom taking sjch

legal defence as is available to tiiem in

accordance uith the provisions of lau.

This O.A, is disposed of accordingly.

No costs.

R. yEOAURLLI)
Member (3) 'Menber (A)

(OR. A, UEDAUALLI) (S.R. AOIGE)
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